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difficulty. I know something aboutit. The
major problem is that a small farmer, a poor
farmer, is one whose farming is entirely dry
farming and he is not in a position to make
use of an ounce of fertiliser. (Intervuption). Y
disagree with you to that extent,

As far as kerosene is concerned, though I
may not entirely accept your suggestions, as
a gesture to the overwhelming view in the
House, I propose to modify the proposal that
I bad madr formerly. Of course, it is a
symbolic thing. I know I will not be able to
go all along the way you want me to go.
This is a gesture and respect to the wishes of
the Members of my party on this side and the
Members on the other side us well. Asa
result of the taxation proposals, the duty was
raised to Rs. 285 per kilo litre. Now, I
propase to reduce it to R. 265 per kilo litre as
a result of which we will lose Rs. 12 crores.
The reduction will be approximately 2 paise
per lite, T would request the honourable
House to take 1t in the spirit in which T have
given. (Iterruption).

SHR1 VASANTRAO PURUSHOTTAM
SATHE : If you want to withdraw it, you
withdraw it completely. Othewrise, you lose
both, grage and money.

SHRI YESHWVANTRAO CIIAVAN ; I
want to kecp the grace and also want to keep
the money. I want to keep both, I want to
reapect the wishes of the House. The argu.
ment was as if we have done it because of
adulteration. That was very unfair. I had
also mentioned other things. We have to
depend on the impoit of the material and
there is the increased cost of importing it. I
rould request the hon. Members that though
T may not have gone the whole hog, I have
tertainly respected the wishes of the House
and, T hope, they would support me in this.

W vegre aewelt (awdg) oA
A gt § 6 oyt wreher fafreee
g & o ¥ ak ¥ agy g9 s
P30 grew ¥ W we @ T &
fer-eoefigufinze ot fer-dfrefirem
W T gewrd o ¥ agaTe ST
730 vy wair & qfcrd §, e agel

Gonl. Budget, 1972-73— CHATTRA 5, 1894 (SAKA)

D. G. on Ascount (Genl.), 130
1972-73

¥ forlr avod gy ol g &1 AR AR
Famrwr s ar @ §

T, :1,«.:/4;0'."‘5&—»9;)]

et u;el,‘{;mi.,ﬁu/ﬂvuhf
ap Ll il b s joredy
-'&,Jdlfj'éw.'f"d‘(;'”)lﬂl‘.’fgvf
2 Ldﬁ:‘fuluﬁi{g!zﬁu}’/‘ls’o
¢l ST Lo elipi i ot

oft TR wg™ ;91 e g
q&% o oA )

17.29 brs.

DEMANDS® FOR GRANTS ON ACCOUNT
(GENERAL), 1972-73

MR. SPEAKER: Now, I put all the
Demands for Grants on Account to the vote
of the House,

The question is :

“That the respective sums not exce-
eding the amounts shown in the third
columa of the order paper, be granted to
the President, on account, for or towards
defraying the charges which will come in
the course of payment during the year
ending on the 31st day of March, 1973,
in respect of the heads of demands entered
in the second column thereof against
Demands Nos. 1 to 137,

The motion was adopted

[ The Motions for Demands for Grants on Account
which were adopted by the Lok Sabha are veproduced
below—Ed.}

1]
Dewano No. 1-—-Muovistry or Derence

“That a sum not exceeding Rs. 20,
20,000 be granted to the President, oz account,

“Moved with the recommendation of the President.
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for or towards defraying the chargs Demaxp No. 7—EpucaTion

which will come in the course of payment

during the year ending on the 3lst day
of March, 1973, in respect of ‘Ministry of
mrence'."

Dzmanp No. 2--DerenNae Services, EFrecTive-

Anxy

““That a sum not excoeding Ra. 1,33,
65,67,000 be granted to the President, om
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Defence Services, Effective-Army’.”

Drsanp No, 3—Derexce Seavicrs, Efecrive-

Navy

“That a sum not exceeding Rs. 11,
23,92,000 be granted to the President, on
account, for or towards defraying the charges
which will come in the course of payment
during the year c¢nding on the 31st day
of March, 1973, in respect of ‘Defence
Services, Effective-Navy'.”

“That asum not exceeding Rs. 13,
20,92,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Education’.”

DzuanDd No. 8—DrPARTMENT OF SOCIAL WEL~

VARR

“That a sum not exceeding Rs. 1,45,
63,000 be granted to the President, on acconnt,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Department of Social
Welfare'.”

Dexano No. 9—EXTRRNAL Arrams

“That & sum not exceeding Rs. 5,70,19,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of *External Affaird’.”

Deuanp No. 4—~Dgrence Servicas, Effecrive-
Air Foror,

“That a sum not exceeding Rs. 45,

Demanp No. 10-——Oruer Revenve Expsnure
TURE OF THE MINISTRY OF EXTERNAL AFrAIRS

31,97,000 be granted to the President, on
accouns, for or towards defraying the
charges which will come in the course of
pavment during the year ending on the
81st day of March, 1973, in respect of
‘Defence Services, Effective-Air Force'.”

Deuanp No. 5—Derenoe Servicas, Non-

Erreorive

“Ihat a sum not exceeding Rs. 9,
01,67,000 be granted to the President, on
wccount, for or towards defraying the
cbarges which will come in the course of
payment during the year ending on the
81st day of March, 1973, in respect of
‘Defence Services, Non-Effective'.”

Deaaxp No. 6—~Derantaesr ov EdveaTion

“That a sum not excceding Ra. 40,
67,000 be granted to the President, on acoount,
for or towards defraying the charges
which will come in the course of payment
during the year ending on the 31st day of

March, 1973, in respect of ‘Department
of Education’.”

“That & sum not exceeding Ra. 10,
17,08,000 be granted to the President, on
account, for or towards defraying the charges
which will come in the course of payment
during the year ending on the 3lst duy
of March, 1973, in respect of ‘Other
Revenue Expenditure of the Ministry of
External Aflairs’.”

Deuaxp No. |l—Mmnstry or Fivance

“That a sum not exceeding Rs. 3,
29,74,000 be granted to the President, on
account, for or towards defraying the charges
which will come in the course of payment
during the year ending on the 31st day of
March, 1973, in respect of “Ministry of
Finance’,"

Druanp No, 12—Cusroms

“That & sum not exceeding Rs. 1,84,
40,000 be granted to the President, on acownt,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the Slst day of March,
1978, ‘in respect of “Clustoms’.®
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Dumann No. 13-—Uniwox Exass DoTis Do No, 19—Pensions oxp  OThER

*“That o sum not exceeding Ra, 3,
68,46,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Slst day of March, 1973, in respect of
*Union Excise Duties'.”

DeMAND No. 14—TaxEs oN INCOME INCLUDING

CorroraTiON TAX, 2TC.

“That a sum not exceeding Rs, 3,
75,94,000 be granted to the President, on
eccount for or towards defraying the charges
which will come in the course of payment
during the year ending on the 31st day of
March, 1973, in respect of ‘Taxes on
Income including Corporation Tax, etc’.”

Desann No. 15—Staurs

“That a sum not excecding Rs. 86,20,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Stamps’.”

Demanp No. 16—Avprr

“That a sum not exceeding Rs. 6,
23,34,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year cnding on the
31at day of March, in respect of ‘Audit’.”

Druasp No. 17—Currency ann Cotnaoce

“That a sum not exceeding
Rs. 2,79,60,000 be granted to the President,
on account, for or towards defraying the
rharges which will come in the course of
payment during the year ending on the 31st
day of March, 1973, in respect of Cur
rency and Colnage’.”

INMAND No. J8—Mint

“That = sum not exceeding

Rs. 91,20,000 be granted to the President,
% account, for or towards defraying the
;htrgel which will come in the course of
ayment during the year ending on the

*};; day of Masch, 1975, in respect of

ReTmmementT Benents

“That & sum not exceeding Ras.
3,16,08,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Pensions and Other Retirement Benefits’.”

Drmanp No. 20—Orrom FACTORIES AND

Arxarom Works

“That a sum not exceeding
Rs. 7,63,62,000 be granted to the President,
on accound, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3lst day of March, 1973, in respect of
‘Opium Factories and Alkaloid Works".”

Drmanp No. 21—Oraer Revenuve Exeenpi-

TURE OF THE MINisTRY OF FiNANCE

“That a sum not exceeding
Rs. 12,24,36,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the coutse of
payment during the year ending on the
3ist day of March, 1973, in respect of
‘Other Revenue Expenditure of the
Ministry of Finance',”

DemaNp No. 22~GRANTS-IN-AID TO STATE

AND UnioN TeRriTORY GOVERNMENTS

“That a sum not exceeding
Ra, 1,31,45,57,000 be granted to the Presi-
dent, on account, for or towards defraying
the charges which will come in the course
of payment during the year ending ‘on the
31st day of March, 1973, in respect of
‘Grants-in-aid to State and Union Terri-
tory Governments’,”

DenaNd No. 23—MRCELLANEOUS ADJUSTMENTS
BRTWEREN THE CENTRAL AND STATE AND Unton

TERRITORY GOVERNMENTS

“That a sum not ecxceading
Ra, 8,64,000 be granted to the President, on
account, for or towards delraying the
charges which will come in the course of
payment during the year ending on the
Slst day of March, 19738, in respect of
‘Miscellancous Adjustments between the
Central and State and Union Territory
Governments’.”
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DruaND No. 24-~Pri-PARTITION PAYMENTS

“That a sum not exceeding Rs. 4,000
be granted to the President, on account, for
or towards defraying the charges which
will come in the course of payment during
the year ending on the 3lst day of
March, 1973, in respect of ‘Pre-partition
Payments',”

DeManD No. 25-~DEPARTMENT OF AGRICUL-

TURE

“That a sum not exceeding

Rs. 92,95,000 be granted to the President,

on account, for o1 towards defraying the

charges which will come m the course of

payment during the year ending on the

3ist day of March, 1973, in respect of
‘Department of Agriculture’,”

Dexmanp No. 26—AGRICULICRE

“That a sum not exceeding
Rs. 5,23,96,000 be granted to the President,
on account. for or towards defraying the
charges which will come in the course of
payment during the ycar ending on the
3ist day of March, 1973, in respect of
‘Agriculture’.”

Dexano No, 27—Pavments 10 Inpian

Counclt oF AGRICULTURE Reseancu

“That a sum mnot exceeding
Rs. 5,42,31,000 be granted to the President,
on account. for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Payments to Indian Council of Agricule
ture Rescarch’.”

Demanp No, 28—Forest

“That a sum not exceeding
Rs. 32,89,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
S1st day of March, 1973, in respect of
‘Forest’.”

Demanp No. 29—Department or Foop

‘“That a sum not excesding Rs, 20,
06,92,000 be granted to the President,
on apovunt, for or towards defraying the
charges which will come in the course of

payment during the year eading on the
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Slst day of March, 1973, in respect of
‘Department of Food'.”

Demaxp No, 30—DeparTaeNT or CoMpuNITY

DEvVRLOPMENT

“That & sum not cxceeding
Rs, 8,35,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Department of Community Develop-
ment’.”!

Deuasp No, 31—Depariment or CooPLRA-

TION

“That a sum not exceeding
Rs. 53.61,000 be granted to the President,
on account, for ot towards defraving the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
'‘Department of Cooperation’.”

Dramasn No. 32—Mmisiry oF Forrion TRADE

“That a sum not cxceeding
Rs. 82,32,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3lst day of March, 1973, in respect of
‘Ministry of Foreign Trade'.”

Desasp No, 33—ForriaN TRADE

*“That a sum not exceeding Rs. 21,
14,08,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3isx day of March, 1973, in respect of
‘Foreign Trade’.”

Demanp No, 34-—Exporr Owiznrep Inpus-

TRIES

“That a sum not exceeding
Rys. 1,26,84,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Sist day of March, 1973, in respect of
Export Ordenited Induatries’ >

Desanp No, 35-—Minisay ot Hgarmic AND

Fasay PLANNING
“That a sun 1ot  exoeeding
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Ra. 26,28,000 be granted to the President,
on acsound, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Ministry of Health and Family Plann.
‘ngl.ll

Demaxp No. 36—~MEenicaL AND PusLic

Hravth

“That s sum not exceeding
Rs. 5,20,55,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Medical and Public Health'.”

Damann No. 37—Mixtviry or Home AFrAIRs

“That a sum not exceeding
Rs, 27,985,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the coruse of
payment during the ycar ending on the
31st day of March, 1973, in respect of
‘Ministry of Home Affairs’.”

Dexanp No. 38—Casiner

“That a sum not exceeding
Rs. 14,12,000 be granted to the President,
on acount, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973 in respect of
‘Cabinet”.”

Druanp No. 39—~DEPARTMENT OF PERSONNEL

“That a sum not exceeding
Rs, 76,92,000 be granted to the President,
on accownt, for of towards defraying the
charges which will come in the coumse of
payment during the year ending on the
st day of March, 1973, in respect of
‘Department of Personnel’."”

Demano No. 40—~Porice

5That & sum not exceeding Rs, 18,
47,27,000 be granted to the President,
o occount, for or towardsdefraying the
charges which will come in the course of
Payment during the yeuwr ending on the
st day of March, 1973, in respect of
Polioe’,*
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Dzuanp No. 4]1—-Cmeuvs

“That a sum not exceeding
Rs. 67,56,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Census',”

DeMAND No. 42—StATSTION

“That a sum not exceeding
Rs. 86,95,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March,1973, in respect of ‘Sta-
tistics'.”

Demaxnp No. 43—TERRITORIAL AND Porimicar

Prnsions

“That a sum not exceeding
Ry, 37,99,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect
of *Territorial and Political Pensions’,”

Demanp No. 44—Otier Revenue ExpenpI-

TURE oF THe MINisTRY oF HoME Arrains

“That a sum not exceeding
Rs, 3.38,71,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
paymenit during the year ending on the
31at day of March, 1973, in respect of
‘Other Revenue Expenditure of the Minis.
try of Home Affairs’,”

Deuanp No. 45—DeLnr

“That a sum not exceeding Rs. 11,
77,97,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3lst day of March, 1973, in respect of
‘Delhi’,”

DPemanp No, 46-—~CHANDIGARR

“That a sum not exceeding
Rs. 1,41,20,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of

payment during the yexr ending on the
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31st day of March, 1973, in respect of
‘Chandigarh’.”

Deuanp No, 47—ANDAMAN AND NICOBAR
IsLanos

“That a sum not exceeding
Rs. 2,02,06,000 be granted to the President,
on account, for or towards defrying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
Andaman and Nicobar Islands’.”

Demanp No. 41—ARUNACHAL PRADESH

“That & sum not exceeding
Rs. 2,70,22,000 be granted to the President,
on account, for or towards defraying the
charges wtuch will come in the course of
payment during the year ending on the
SIst day of March, 1973, in respect of
Arunachal Pradesh’.”

Deuanp No 49—DApra axp Nacar Havru
AREA

“That a sum not exceeding
Rs. 15,21,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Dadia and Nagar Haveh Area’.”

Demanp No 50—Laccapive, MiNIcOY AND
Aviniprvy IsLanDs

“That a sum mnot exceeding
Rs 41,34,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3ist day of March, 1973, in respect of
‘Laccadive, Minicoy and Aminidivi
Islands’.”

Dremann No. 51—Miizonan

“That a sum mnot exceeding
Rs. 1,08,30,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
S1st day of March, 1973, in respect of
‘Mizoram'.”

Dexano No. 52—Mmistay or INnusTaiaL
DeveELOPMENT

“That & sme not exceeding
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Ras. 35,60,000, be granted to the President,
on account, for or towards defmaying the
charges which will come in the course of
payment during the year ending on the
3lst day of March, 1978, in respect of
*Miniatry of Industrial Development'.”

Druanp No. 53—Inpustaans

“That a sum not exceeding
Rs. 77,75,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Sist day of March, 1973, in respect of
Industries’.”

Druaxp No. 3t—~ViLrage AND SMALL
INpUSTRIVS

“That a sum not exceeding Rs. 3,
76,61,000 be granted to the President,
on agcount, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3ist day of March, 1973, in respect of
‘Village and Small Industries’.”

Demanp No. 55—MinisTay or  INFORMATION

AND Broancasting

“That & sum not exceeding
Rs, 5,74,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31ist day of March, 1973, in respect of ‘Mi-
nustry of Information and Broadcasting’.”

Dauanp No. 56 —Broabcasting

“That a sum not exceeding
Rs, 2,87,46,000 be granted to the President,
on account, for or towsrds defraying the
chrrges which will come in the course of
payment during the year ending on the
3ist day of March, 1978, in respect of
‘Broadcasting’.”

Deumaxp No. 57—InroruaTion and Punticrry

That a sum not exceeding Rs. 1,54,
56,000 be granted to the President, o
decotint Sor or towards defraying the charges
which will come in the course of payment
during the year ending on the Sjst day
of March 1973, in respect of *Informstion
and Publicity,”
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Desasp No. 58—Mmawstay or Inwmicamion
AND Powsr

“That a sum not exceeding R, 1,68,
19,000 be granted to the President, on ac-
sount, for or towards defraying the charges
which will come in the course of payment
during the year ending on the 3ist day of
March 1973, in respect of ‘Ministry of
Irrigation and Power’,"”

Demano No. 59—IrmigaTioN anp Froop
CONTROL SCHEMES

“That a sum not exceeding Rs. 63,16,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Irrigation and Flood
Control Schemey’,”

DeMAND No. 60--ELECTRICITY ScHEMES

“That a sumn not exceeding Rs, 61,17,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of "Electricity Schemes'.”

Desano No. 61—DrpARTMENT oF LAsoun
AND EMPLOYMENT

“That a sum not exceeding Rs. 27,52,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Department of Labour
and Emphymcnt'.”

Dzuanp No, 62—LABOUR AND EMPLOYMENT

“That a sum not exceeding Rs, 3,72,
43,000 be granted to the President, on
account, for or towards defraying the charges
which will come in the course of payment
during the yoar ending on the 31st day of
March, 1973, in respect of ‘Labour and
Employment”.”

Dzuano N, 63—DeraxTuent or Rrmani
LITATION

“That a sum not exceeding Ra. 6,43,
8,000 be grantod to the Presideat, o
account, for or towands defraying the charges
Which will ame in the course of payment
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during the year ending on the 3ist day of

March, 1973, in respect of ‘Department of
Rehabilitation®.”

Desano No, 64—Mmstiy or Law anp

Justice

““That a sum not exceeding Rs. 1,09,55,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Ministry of Law and
Justice'.”

Demanp No. 65 —ApMINISTRATION OF Justice

“That a sum not exceeding Ras. 47,
000 begranted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Administration of
Justicc'.”

Dzuanp No. 66—MinisTRY or PETROLEUM AND

CurmicaLs

“That a sum not exceeding Rs. 14,41,000
be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Ministry of Petroleum
and Chemicals’.”

Dzemano No 67—Minstry or PLANNING

“That a sum not exceeding Rs. 85,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 3 Ist day of March,
1973, in respect of ‘Ministry of Planning’.”

Dexanp No. 68—PranninG CoMmission.

“That & sum not exceeding Rs. 28,94,
000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Planning Commisson’,”

Demanp No, 69—MiNisTRY QP SHIPPING AND

TRANSPORT
“That a sum not exceeding Rs. 28,83,
000 be granted to the President, on account
for or towards defraying tho charges which
will come in the course of payment during
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the year ending on the 31st day of March,
1973, in respect of ‘Ministry of Shipping
and Transport’.”

Desanp No. 70—Roans

“That a sum not exceeding Rs. 4,22,
99,000 be granted to the President, on acoount,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31t day of March,
1973, in respect of ‘Roads’.”

Deuano No. 71—Suppino

“That a sum not exceeding Rs. 1,51,
67,000 bt granted to the President’ on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Shipping’.”

Dexanp No, 72—Licuriouses aNp LigHTsHIPS

“That a sum not exceeding Rs. 22,
42,000 be granted to the President, on eccount,
for o1 towatds defrayang the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, n respect of ‘Lighthouses and
ugmipi"l

Druanp No. 73--Ports

“That a sum not excetding Rs. 88,
83,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Ports’.”

Druanp No. 74—Roap axp INLanp WATER

TRANSPORT

“That a sum not exceeding Rs. B,
16,000 be granted to the President, on account
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Road and Ialand
Water Transport’.”

Demano No, 75-~DEPARTMENT OF STERL

“That a sum not exceeding Rs. 19,
12,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Department of Steel’,”

MARCH 25, 19712
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Dexanp No, 76-—DrpARTMENT or Mg

“That a sum not exceeding Rs. 2,98,
52,000 be granted to the President, on account,
for or townrds defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Department of Mines’."”

Dexanp No. 77—GroLociCAL SURVEY

“That a sum not exceeding Ra. 2,80,
83,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Geological Survey”.”

Dexanp No. 78—Minisrry o TOURISM  AND

Civin AviaTiON

“That a sum rot exceeding Rs. 4,86,
000 be granted to the President, on account,
for or towards defraying the charges which
will come tn the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Munistry of Tourism
and Civil Aviation’.”

Demand No. 79—MEreoroLOGY

“That a sum not exceeding Rs. 1,07,
44,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31t day of March,
1973, in respect of ‘Meteorology’.”

Demasn No. 80-—AviaTION

“That a sum not exceeding Rs. 2,
59,54,000 be granted to the President, on
ascount, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31s day of March, 1973, in respect of
] Aviam’.u

Drmanp No, 8l-—Toursu

“That a sum not cxceeding Rs. 52,
20,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31t day of March,
1973, in respect of *Tourism'.”

Demand No, 82—-Moasray o  Wonrks anp

Housvo
*That & mun ot excoeding R, 50,
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96,000 be granted to the President, on account
for or towands defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Ministry of Works and
Housing"."”

Demanp No. 83—Punric Worxs

“That a sum not exceeding Rs.
7,14,48,000 be granted to the President, on
account, for or towards defraying the charges
which will come in the course of payment
during the year ending on the 3ist day
of March, 1973, in respect of ‘Public
Works’.”

Dreuanw No 84—STATIONERY AND PRINTING

*That a sum not exceeding Ras.
2,79,35,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3lst day of March, 1973, in respect of
‘Stationery and Printing’."”

Desano No. 85 —DepPARTMENT OF ATOMIC

ENERGY

“That a sum hnot  exceeding
Rs 530000 be granted to the Prem-
dent, on account, for or towards defraying
charges which will come in the course of
payment duning the year ending on the
31st dav of March, 1973, in respect of
‘Department of Atomic Energy”.

Dxmann No. 86—Atomc Eneroy Resrarcu

AND NucrLear Powzr ScHexes

“That a summ not  exceeding
Rs. 9,15,18,000 be granted to the President,
on account, for or towards defiaying the ch~
arges which will come in the course of pay-
ment during the yecar ending on the 31st
day of March, 1973, in respect of ‘Atomic
Energy Retearch and Nuclear Power
Schetaes’,”

Desann No, 87—Mmnzrry Or COMMUNICATION

“That a sum not exceeding
Rs. 12,37,000 be granted to the President,
on accound, for or towards defraying the ch-
arges which will come in the course of pay-
ment during the year ending on the 3lst
day of March, 1973, in respect of ‘Minis-
try of Communications’.”

Al ”n
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Dzuanp No., 88—Ovirszas CoMMUNICATIONS

Service

‘“That sum not exceeding
Rs. 87,34,000 bc granted to the President,
on accound, for or towards defraying the ch-
arges which will come in the course of pay-
ment during the year ending on the 31st day
of March, 1373, m respect of ‘Overscas
Communications Service ;"

Demany No. 89—Posts AND TrrLEGRAPHS

{(Worxine Exrenses)

“That a sum not cxceeding Rs.
48,72,12,000 be granted to the President
on account for or towards defraying the
charges which will come i the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Posts and Telegraphs (Working Expen-
'ﬂl ;n

Drumanp No, 90—Posts AnD TrrLEGRAPHS DEVI-
NEND TO CENRRAL Revenues, APPROPRIATIONS
10 Reserve Funps AND RepayMenTs or Loans

rroM GeNERAL REevVENUES

“That a sum not  exceeding
Rs 7,52,00,000 be granted to the President
on account, for ortowards defraying the
charges which will come 1n the course of
payment during the year ending on the
31st day of March, 1973, in respect of
“Posts and Telegraphs-Dividend to General
Revenues, Appropriations to Reserve
Funds and Payments of Loans from
Gencral Revenues ;"

Damane No. 91—Drerarrurst or Company

AFPAIRS

“That a sum not exceeding
Ra. 20,60,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the ycar ending on the
3lst day of March, 1973, in respect of
‘Department of Company Affairs ;"

Desmanp No. 92—Departuent or ELrcTRONIOS

“That a sum not exceeding
Rs 63,25,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the cousse of
payment during the year ending on the
Slst day of March, 1973, in respect of
‘Department of Electr
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Druanp No. 93-—Drpartuent of CurTure S1st day of March, 1973, n respect of

“That a sum not exceeding
Rs. 75,05,000 be granted to the Premdent,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Sist dav of March, 1973, in respect of
‘Department of Culture’.”

Druanp No. 94—ArcaAROLOGY

“That a sum not exceeding
Rs 40,70,000 be granted to the Premdent,
on actount, for or towards defraing the
charges which will come 1n the course of
payment during the year ending on the
31st day of March, 1973, in respect of
*Archacology’.”

Denann No 95—DepArRIMENT oF PARLIAMEN-

TARY AFPAIRS

“Jhat a sum not exceeding
Rs 2,06,000 be granted to the President,
on account for or towards defraying the
charges which will come 1n the course of
payment during the year ending on the
3ist dav of March, 1973, in iespect of
‘Department of Parhamentary Affairs’ "’

DeManp NO 96 —DErARIMENT OF SQIENCE AND

TECHNOLOQY

“That a sum not exceeding
Rs. 59,05,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment dunng the year ending on the
31st day of March, 1979, in respect of

S 1]

‘Department of Saepce and Technology'.

Demanp No 97—Survey or INDIA

“That a sum not exceeding
Rs. 1,48,49,000 be granted to the Premdent,
on account, for or towards defraying the
charges which will come m the course of
payment during the year ending on the
31st day of Maich, 1973, in respect of

[ 4]

‘Survey of India’.

Druano No 98—Grants 1o Councaw or
SagwrFic AND INpusTRIAL Rusgarcr

“That a sum not exceeding
Rs. 4,12,22,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the

‘Grants to Council of Scientific and
Industrial Research’.”

DEMAND No. 99—DePARTMENT OF SuPPLY

“That 4 sum not cxceeding
Rs. 30,82,000 be granted to the Preudent,
on account, for or towards defraying the
charges which will come in the course of
payment dunag the year ending on the
31st day of March, 1973, in respect of

‘Department of Supply’.”

DrMaND No. 100—SuppLies aAND InspasaLs

“That a sum not exceeding
Rs 84,75,000 be granted to the President,
on account, for or towards defraying the
charges which will come 1n the (ourse of
payment during the year ending on the
st day of March, 1973, inrespect of
*Supphes and Disposals’.”

Dsamanp No 101—Lox SAsHA

“That & sum not exceeding
Rs. 47,37,000 be granted to the Presmident,
on account, for or towards defraving the
charges which will come in the course of
payment during the year ending on  the
31t day of March, 1973, in respect of
‘Lok Sabha' ™

Demanp No 102 ~Rajva Sasxa

“That a sum not exceeding
Rs. 19,36,000 be granted to the President,
on account, for or towards defrayung the
charges which will comne 1n the course of
payment during the year ending on the
31st day of March, 1973, in respert of
Rajya Sabha'.’”

Denanp No. 103 —SxcrerariaT or Tur Vicee

Puestoent

“That a sum not cxceeding
Rs. 63,000 be granted to the President,
on  account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Secretariat of the Vice-President'."”

Demanp No. 104-—Dxrence Carrrar OuTLAY

“That a sum not exceeding
Ra. 31,78,33,000 be granted to the President,
on account, for or towards defraying the
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charges which will come in the course of
payment during the year ending on the
3lst day of March, 1973, in respect of
‘Defence Capital Outlay’.”

Damanp No, 105—Oruer Carrrar OurLay ov

THe MinNtsTRY or Derenca

“That a sum not exceeding
Rs. 1,04,17,000 be granted to the President,
on account, for or towards defraving the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Other Capital Qutlay of the Ministry of
Defence”.”

Drvann No. 106—Caprrar OUrLAY or rHe
MinistrY or EDUCATION AND SoCIAL WELFARF

“That a sum not exceeding
Rs 17.46,000 be granted to the President, on
account, fur or towards defraying the
charges which will come in the course of
pavment during the year ending on the
3ist day of March, 1973, in respect of
‘Capital Qutlay of the Ministry of Educa-
tion and Social Welfare',"”

CHAITRA 5, 1894 (S4AK4)

Account (Genl.), 1972-73 150

payment during the year ending on the
31st day of March, 1973, in respect of

‘Capital Outlay on Mints’.”

Desanp No. 110—Commured VALUE oF Pen-

SIONS

“That a sum not exceeding
Rs 1,67,87,000 be granted to the President,
on account for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Commuted Value of Pensions’.”

Demanp No. 111—-Orues Carprrar. Ourray

oF THF MiNisTRY OF FINANCE

“That a sum not exceeding
Rs 50,12,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st dav of March, 1973, in respect of
‘Other Capital Outlay of the Minstry of

Finance’.

Demanp No 112—Caprrar, OutrAY oN GRANTS
70 STATE GOVERNMENTS YOR DEVELOPMENT

Demann No. 107 —Caprraz OurtiAy ON  rur “That

INDIA SeEcURITY Press

“That a sum not exceeding
Rs, 17,03,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
3ist day of March, 1973, in respect of
‘Capital Outlay on the India Security

» ¥

Press’.

Demann No. 108—Caprrat. OurLAY On
Cunrency Anp Cotnace

“Yhat a sum not exceeding
Rs. 4,01,08,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Capital Outlay on Currency and

Coinage’.”

Desanp No. 109«-Carrrar, QurLay oN MinTs

“That &« sum not exceeding
Rs. 10,58,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of

a sum not exceeding
Ra. 5,14,81,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1974, in respect of
‘Capital Outlay on Grants to State
Governments for Development’.”

Drmanno No 113—LoANs AND Abvances By

rur CENTRAL GOVERNMENT

“That a sum not cxceeding
Rs. 1,39,95,72.000 be granted to the Presi-
dent, on account, for or towards defraying
the charges which will come in the
course of payment during the year ending
on the 3lst day of March, 1973, in
respect of ‘Loans and Advances by the

*m

Central Government’.

Drmanp No. 114—PurcHase or FoobaraIns

AND FRRTILIZERS

“That a sum not cxceeding
Rs. 26,44,03,000 be granted to the President,
on account, for or towards defraying the
charges wnich will come in the course of
payment during the year ending on the
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3ist day of March, 1973, in respect of
‘Purchase of Foodgrains and Fertilizers'."”

Demanp No. 115—Oruer Caritar Outray

OF THE MINISTRY OF AGRICULTURE

“That a sum not exceeding
Rs. 9,05,32,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Sist day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry of
Agricultare’.”

Demanp No, 116~Capita. OUTLAY OF THE

Ministry or ForeioN TRADE

“That a sum not exceeding
Rs. 54,93,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
Sist day of March, 1973, in respect of
‘Capital Qutlay of the Ministry of Foreign
Trade’.”

Deuanp No. 117—Carmrar. Quriay or THRE

Ministry oF Heavtrt AND FaMiLy PLARNING

“That a sum not exceeding Rs. 4,
28,319,000 be granted to the President, on
account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Capital Qutlay of the Ministry of Health
and Family Planning’.”

118—Caprrar Ourray w Union
* TERRITORTES

*That a sum not exceeding Rs. 4,54,
52,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the S1st day of March,
1978, in respect of ‘Capital Outlay in

3

Union Temtones

Demanp No, 119—Orurr  Carmrar Ourray

oF THE MINisTRY or HoMe Arrams

“That & sum not exceeding Rs. 42,

08,000 be granted to the President, on account,
~for "or towards defraying the charges
which will come in the course of payment
during the year ending on the 5lst day of
March, 1973, in respect of ‘Other Capital

- ““Outlay of the Ministry of Home Affuirs"."”
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Demanp No. 120—Carrrar Ouriay oF THe

Minney or INpustRIAL DevEroPMENT

“That a sum not exceeding Rs. 3,42
46,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Capital Outlay of the
Ministry of Industrial Development..”

Demanp No. 121—Carmrar OuTLAY OF THR
Mty oF INFORMATION AND BrOADCASTING

“That a sum not exceeding Rs. 2,08,
03,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 3ist day of March,
1973, in respect of ‘Capital Outlay of the
Ministry of Information and Broadcasting’.”

Demanp No. 122~ Caprrar. Qutiay  on

IrmioaTion aND Froop ConTrOL SCHEMES

“That a sum not exceeding Rs. 1,98,
36,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Capital Outlay on
Irrigation and Flood Control Schemes".”

Desano No. 123—0Or1Her Carrrat. OurrAy
or Tre Ministry or IrricaTION AND Powsr

“That a sum not exceeding Rs, 5,45,
20,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Other Capital Outlay
of the Ministry of Irrigation and Power".”

Deaano No, 124—Caritar, QUTLAY OF THE

MnvsTRY OF LABOUR AND REHABILITATION

“That a sum not exceeding Rs. 1,33,
18,000 be granted to the President, on account,
for or towards defraying the charges which
will come in the course of payment during
the year ending on the 31st day of March,
1973, in respect of ‘Capital Outlay of the
Ministry of Labour -md'Retubilinﬁou’."

Dsmuu No. IQMMAL Ovriay oF THE

"MiasTRY OF Pznmaml At Cfuwmu

‘That a aum xwt exceudtnx
Rs. 13.82,52,000 bcgnmed to tha Pmdcm,
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on account, for or towards defraying the
chargeswhich will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Capital Outlay of the Ministry of Petro-

LT

leum and Chemicals’.

DemanD No. 126—Capirar. OutLAy
oN Roaps

“That a sum not exceeding
Rs. 14,27,17,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of

‘Capital Outlay on Roads’.

DemMAND No. 127—CarpitaL OuTLAY ON PORTS

‘““That a sum not exceeding
Rs. 1,70,02,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of

tIRT)

‘Capital Outlay on Ports’.

DemanDp No. 128—OtHErR CapiTAr OuTLAY
OF THE MINISTRY OF SHIPPING AND TRANSPORT

“That a sum not exceeding
Rs. 2,93,39,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry of
Shipping and Transport’.”

DemanND No. 129—OtHER CAPITAL OUTLAY

OF THE MINISTRY OF STEEL AND MINES

“That a sum not exceeding
Rs. 15,31,59,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry of
Steel and Mines’.”

Demanp No. 130—CapitaL OuTLAY ON
'AVIATION

“That a sum not exceeding
Rs. 94,46,000 be granted to the President,

on acconnt, for or towards defraying the
charges which will come in the course of
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payment during the year ending on the
31st day of March, 1973, in respect of

‘Capital Outlay on Aviation’.

DemMAND No. 131—OtHer CariTAL OUTLAY

or THE MINISTRY OF TourIsM AND CrviL
AVIATION

“That a sum not exceeding
Rs. 1,99,15,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry of

39

Tourism and Civil Aviation’.

Demanp No. 132—CarprraL OUuTLAY ON
PusLic WoRKs

“That a sum not exceeding
Rs. 2,09,04,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Capital Outlay on Public Works’.”

DemManp No. 133—Dernr CapitaL OUTLAY

“That a sum not exceeding Rs.
1,20,40,000 be granted to the President
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Delhi Capital Outlay’.”

DeMAND No. 134—OTtHER CAPITAL OUTLAY

or THE Mmistry oF Works aNp Housing

“That a sum not exceeding
Rs. 45,26,000 be granted to the President,
on account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry of
Works and Housing’,”

DemanD No. 135—Carrra. OUTLAY OF THE

DEPARTMENT OF ATOMIC ENERGY

“That a sum not exceeding
Rs. 11,79,60,000 be granted to the President
on account, for or towards defraying the char-
ges. which will come in the course of
payment during the year ending on the
3Ist day of March, 1973, in respect of
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‘Capital Outlay of the Department of
Atomic Energy ?” :

Demanp No.  136—Carrrar OutLay on Posts
AND TeLEGRAPHS (NOT MET_FROM REVENUE)

“That a sum not exceeding
Rs. 24,21,17,000 be granted to the President

on account, for or towards defraying the

charges which will come in the course
of payment during the year ending on the
31st day of March, 1973, in respect of
‘Capital Outlay on posts and Telegraphs
(Not met from Revenue)’.”

Demanp No. 137—OrHEr Capritar OuTray
oF THE MINISTRY OF COMMUNICATIONS

“That a sum not exceeding
Rs. 60,13,000 be granted to the President,
on acconnt, for or towards defraying the
charges which will come in the course of
payment during the year ending on the
31 day of March, 1973, in respect of
‘Other Capital Outlay of the Ministry

of Communications’.”

APPROPRIATION (VOTE ON ACCOUNT)
BILL,** 1972

‘THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
out of the Consolidated Fund of India for the
services of a part of the financial year 1972-
73.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of India for the services
of a part of the financial year 1972-73.”

The motion was adopted

SHRI YESHWANTRAO CHAVAN:
Sir, I introducet the Bill.

I beg to movet :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of India for the
services of a part of the financial year
1972-73, be taken into consideration.”

MR. SPEAKER : The question is :

‘“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of India for the
services of a part of financial year 1972-
73, be taken into consideration.”

The motion was adopted
MR. SPEAKER : The question is :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted

Clauses 2 and 3, the Schedule, Clause 1, the
Enacting Formula and the Title were added
to the Bill.

SHRI YESHWANTRAO CHAVAN : I
beg to move : *

“That the Bill be passed.”
MR. SPEAKER : The question is :
“That the Bill be passed.”

The motion was adopted

MR. SPEAKER : The House stands
adjourned till 11 A. M. on Tuesday, March
28, 1972.

17.33 hrs.
The Lok Sabha then adjourned till Eleven of the

Clock on Tuesday, March 28, 1972/Chaitra 8,
1894 (Saka)

**Published in Gazette of India Extraordinary Part II, section 2, dated 25-3-72.

tIntroduced/Moved with the recommendation of the President.
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